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24-4-90 	 . 	N\JK & AJH 

Mr E3abu Thomas for applicant 
fir kit! Sidharthan, ACCSC. for Re3.1&2 
Mr MR flajendran Nair for Res-3. 

Heard. The applicant's counsel 

draws our attention to para-6 of the reply 

filed by the Re3.1&2 in which it has been 

stated that the applicants 1-3 are the seninost 

amon'gst those wh'o have not worled at Air Port, 

Trivandrum. The c6unsel is satisfied with this 

avermenton this basis aaid he 1 re4uested that the 

case be closed as, become infructuous. 

On the submissions madE4 by ie counsel, 
we close this application as having become 
infiktuous. 
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